o IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- PRINCIPAL BENCH
NEW DELHI,

OA No, 1569/1994

New Delhi this the 30th day of July, 1999

Hon'ble V.Ramakrishnan, Vice Chairuan (2)
Hon'ble Smt,Lakshmi Swaninathan, Member (J)

In the matter of

1.,Din Dayal Dandriyal
3/0 Sh,R,N,Dandriyal

2.,5hiv Shanker
3/0 3h.Basudev

3.Sudhir Dobhal
S/0 Sh.Vidyadutt,

4,Puran Chand
5/0 sh.Mam Chand

b4 5¢3.3,Rai
S/0 3h.C.2,Rai

64NeKeJoshi
$/0 shri -,R, Joshi

7.Shyam Sunder
5/0 3h.,Attar Chand

8eJ.P.3Singh
S/0 Sh.R.L.3ingh

9.A.K,Das
5/03h.5.K.Das
11.Sarvajeet Singh
S3/0 Sh,Ujagar Singh
12 . Hamminder Singh
3/0 Sh.Balwant 3ingh

13,5.8.Lamba
v S/0 Sh,J.-.Lamba

14 .Rati Ram Pal
S/0 5h.B.3. Pal

13. Gurvachan Singh
5/0 Charan Singh

16.,Manohar Lal

S/0 sh.A.Narain,
17.p.K.Ahuja
18,.38.5.Thakur

5/0 Sh,K.SThakur

12,0.B.211
3/0 sh,3.B.211

20,Pati Ram
“*, 8/0 sh,J.K.Ratauri

21.Raj Kumar
5/0 Sh.R.Lal




~ 22, K.S,7adhwa
5/07.5,.Wadhwa
23, M.P.Kapoor
s/0 SheR.G.Kapoor

24, . ,c.Rawat
5/0 5h,5.5.Rawat

25, A.3,Thapa
5/0 Sh.Bhajarbir Thapa
26, F.3.Bhist
8/0 3h,D.5.Bhist
27, Jagdish Parshad
S/0 3h.Hari Ram
28, Sunil Dutt
53/0 Sh.Pitamber Dutt

29, A.X.Sharma
5/0 sh,P.C,.Shamma

30, N,D,5hama

8/0 D.F.Sharma

v 31, Haminder Kumar

S/0 Sh,U.K.3astri
32, Darshan Singh

S/0 Shri D.2ingh
33. Gyan Chand

S/0 3h,D.Chand
34, Sant Ram

S/0 5h,Ram Dayal
35, Prithivi pal

3/0 Sh,Ra hubir

36, H,Z.,Pundir
3/0 sh.Sukh Lal

37. K.Z.,Joshi 3/0 3h,T.R.Joshi

38, V.K.Verma 5/0 Sh..,.P,Verma

39. Om rarkash 5/0 3h.Harish Chang
K 40. Umesh Kumar 3/0 Vasu Dev Presad

41. Z.K.Sapalok 5/ Sh.B.l.3apalok

(A1l are working in Ordance Factio
Dehradun and are resicent of €/0 arun
Kumar Jhupo, Villace Raipur Near 10,4
Chakki, D=hradun,

eseApplicants
(By Advocate Shri V.P. Shamma )

Versus

1, The Union of India through the
Secretary,
Ministry of Defence, Deptt.,of
De fence Production,
m/, Govte.of India, New Delhi,

2, The Director General,
Ordance Factory Board,
10-a, auckland Road,
Calcutta,

e —
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3. The general Manager,
Crdance Factory,
pDehradun. wees

(By advocate Shri V.3.R. Krishneg;

O RDE R (0ralj

{(#oen?'pble shri v. Ramakrishnan, vice Chalrman (4}

The applicants 41 in number beloug

pitter {Instrument) and all of them are

ractory, Dehradun. In the present Q.a

>3 {annexure

para 3 of the Circular dated 19.3.1%

circular deals with advancing the date of granting the higher

pay scale from 15.10.84 to 15.10.81 in respect of some

which had been upgraded from the level of

of skilled, in pursuance to the recommendeations of the

anomalies Committee which was set up to examine the
arising out of report of the Expert Classification Cormituee
{(mCCy . para 3 of the circular states that the condivions
mentioned in the letter dated 15.10.1934 remaln unchanged.
shri sharma clarifies during the hearing that the spplicantse

were not given the upgraded pay scales which were glvea to

ther trades as per the report of the anomalies commititee and

the relisef which is scught for now is that Fitter{Instrument)

should also be upgraded to the lsvel of skille¢ grade and

given the pay scale of Rs.2060-400 wee.f. 1€.10.1381.

we may briefly mention the background leading to
the gresent 0.a. The Third Central pay Comrigsion had
recommended that an ECC should be consti ed te classify

14

rarious trades and grades of Industrial emplovees working

in units under M/0 Defence and to be fitted into pey scalss

recommended by the pay Commission. The goveroment of Ind
then set up such an Expert Classification Committee in the

year 1974 with Mr. Justice K.C.puri (retired Judge of the

Allahabad Hi A s
High Court) as Chairman. This committee after
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thoroughly analysing various jobs submitted its

ticns. The ECC had recommended nine scales starting fron
196-232 angd ending with the scale 380-560. The Sovernment
however, decided to compress the 9 pay scales into 5 pav

scales, The government issued orders impdement

revised 5 pay scales for industrial workers on

However, certaln anomalies came to notice while implementing

o
o3

= decision on revised pay. The Government const il

anomalies committee to resolve these ajomalies. Certain

U1
o)
¥
J

bl

¥

4
St

points which were listed as anomaliess have

in para 2.2 of the report of the aAnomaliss Committee on

revised pay scales of Industrial workers in the Sefenee

Ministry which is at Annexure A-3. These relates to ok
o k ]

]

evaluation resulting in missiny the hicher grade v on

point, allotment of two pay scales for the same job in

same organisation etc. 7The anomaliss Conmmittee had after

skilled. The committee inter alia in para 8.2 cbserved

i

#The Committee also felt, after the vigits to
»stablishments, that if the nomenclaoture

jobs 1s the same and the job content and skill
reguired are comparable, the same scale gl

be operated uniformly in all pDefence Fstabli
ments. The Committse, thercfore, was of the
that it was not necessary to study the job, Y
for instance, Turner or Carpenter in the ¥M and
in the DCOF or in the MES separately as this we
result, more or less, in duplication cf the work
of the Committee without any commenstrate resu

In fine, for example, if a poulder i
semi-skilled grade has been evaluated and
to the skilled category in the M S thgn
placed moulders of the perrespond $Dg soal
be elevated to skilled grade in all @*1@:
Establishments.®

The trade of pitter is one of the trades
recommended for upgradation from that of se=mi zkilled to
skilled with corresponding increase in the pay soale. The

govermment accepted the recommendation and initiaily
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allotted higher pay scale toc as many as 15 trades bub w.e.f.

R

15%.10.1984 and not from 16.10.8 The postponement of the

£

ate of effect was challenged be

H‘r
(i}

the supreme Court by
Bhagwan Sahal and other employees of MES. The Supreme
while disposing of the wWrit petition Nos. 12259-.86 of 1384

held that the later cut off date was arbitrary and

the relief of upgradation of pay scale w.e.f,16.10.

of from 15.10.1984. The judgment of the sSupreme Couzrt was
implemented by the Government by the letter dated 15.3.1293,
annegure A-1l which advancisyg the grant of higher pay SCiE%v
to these trades to 16.10.81 but provided that the other
conditicns laid down in the earlier Government letter dated
15.10.84 shall remain unchanged.

3 shri sharma, learned counsel for the applicant

states that it is evident from the reply statement that

many as 139 trades were analysed by the ¢ whereas according
to him, the trade of ritter (Instrument) was not taken up
for evaluation by the Anom:llps Comnittee. He, also draws
our sttention to the fact that the anomaliess gommittes had

30 in othe

(\}

recommended that the semi.skilled jobs {(ks.210-

pDefence Tstablishments whose nomenclature is the same and
job content and skill requirement are comperable with the

iobs already studied, should also be elevated to skillec

category (RS.260-400) without any further delay.
o him, so far as present applicants are concerned, the
nomenclature is the same i.e., Pitter sven though they are

7
i

Fitter (Instrument). He refers to the letter dated

amexure A-4 of Qrdnance Factory, Moradabad where the
category of ritter 'pY which was initially in the =cale of
R$.210=290 had been allotted the higher scale of Rs.260-400.

He sabmits that the stand of the department in not

the higher pay scale of Rs.260-400 to Pitter (Instrument),
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respondent No.3 to take up the matter

3

Nog.1l and 2 and to furnicsh his comrents

ticn at annexure A-3 and the Respondent

of *he same. We agree to the reguest of shri Sharmas.

direct that the Respondent No.J may furnis

on the representation to pespondents N0
Firzt and Second Respondent. shall disgose

tion by means of a speeking and reasoned order. If the

regpondents take the view that the piltter {(Instrument)

not comparaple to the general pltter whioh

fezdrthey shizll bring out rcasons

stang This exercise should be com_oleted within three

onths from the date of recelipt ¢of a copy of this crder

A intimetion to the applicantg. I on

£
(A.

congeideration of the reypresentation, the resgpondents come

to the finding that the applicants are

-

persons as Fitters, they shall be givern

are available on that bas

6. O.A is disposed of as above, wi

; -
y ir
ff\ﬂuq"(f ‘)

(Smt.Lakshmi swaminathan)
Member {(J;




